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GOVERNMENT OF HiMACHAL PRaADecn 

FINANCE DEPARTMENT 

NOTIFICATION | 

Simla-2, the 26th May, 1971 

No. 13-3/71-Fin.-C.--In exercise of the powers covferred by section 6 

of the Himachal Pradesh Contingency Fund-Act, 1971 (9 of $971), the 

Governor of Himachal Pradesh is pleased 10 make ihe following Rules: — 

THE CONTINGENCY FUND OF HIMACHAL PRADESH 

RULES, 1971 

1. These rules may be called the Contingercy Fund of Himachal 

Pradesh Rules, 1971. . 

2. In these rules unless the context otherwise provides,— 

(‘) “Finance Department” means the Finance Department of tae 

Government of Himachal Pradesa. 

(ii) “Legislative Assombly” mains the Legislative Assomdly . of 

the State of Himachal Pradesh. 

3.. The Contingency Fund of Hi 

-™ 

machal Pradesh shall be held by. the 

Governor of Himachal Pradesh and_ shall be administered on behalf of and 

in the name of the Governor of Himachal Pradesh by the Secretary to 

Government of Himachal Pradesh, Finance Departinent. 
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a. Advwinces from the Pund she2li bz male for the purpose of meeting 
wir rescen exoenditure only. c 

5. All applications for advances from the Fund shall be made by the 
AG munislenve Denartments to the Finance Denartmeni ¢ after obtaining the 
apcroval of the Ministe? in charge. The apntiestion shall give — 

(() brief particulars of the additional exxenditure involved; 

(i) the circumsiances under which provirin could not be included 
mihe Budger; 

“ity why its postponement 1S notn walble: 
Bie. sensei ah oranges _— 

mt 

(iv) the am: unt Sequire Ste wr Vineet from the Fund wih Tull east “of 
te proposal for the year or part of the year as the case may be: 
and 

(v) the grant orian sropriation tt Jor. wire’? supplementary provision 
will eventually have to be obtaineg A 

6 If, in any case, after the order sancifoning an advanee from the Con- 
tiizeacy Fund has beon issued in accordance witn rule 4 and belore action 
is taken In accocdance withylfe 8. itis found that the advance sanctioned 
wilh rontain wholly or paruly un-uriliset, aa apoelcation shall be made to the 
sercdoning authociw for cancelling or mo lifying the sanction, as the case 
‘ur. be, 

~~ 
Shad 

7. A copy of the order sanctioning the atvance, watch shall specify 
Urs umboum. the grant or appropriation tu avhich oi relates. and give brief 
acticdlars by sub-heads and units of appropriation of expenditure for 
vive’ ithas boon sanctioned, shall be forwarded by the Finance Deparment 
mothe Accountapt-General. Himachal Pracesh, 

8S. (1) Supplementary estimates for cll exeerditure so finanesd shall be 
sresontid to Ure Legislative Asscinbly ai itsdirs: session meeting mme.laiely 
after tne advence is sanctioned. However. in excentional circums- 
ances lo be recorded im writing, the Supplememary Estimates, 
when Urey camint bs presented to the Legislative Assomhly ino the ensuing 
sess maay be so presented ola subsequent session. 

ileal I—Whife presentiag to the Legislaive Assembly the estimates 
oor expenditure linance: 4 from the Conting gency Fund, a note tothe following 
efreet shill be appends to suc estimates s— 

“A Rit @ Be. nae ves h: ‘AS been advanced from the Contingency 
{und in whe WOU Ol ess wed is os kms s eee an? an equivalent amoune 1s 

required to enable ren: iymeatt to be made to that Fund”. 

Note Zeit thew. penditury on a ne'v service not contemplated in the 

Annuel Financial Suatement can be met, wholly o7 partly from the savings 

available within the authorised appropriation. the note appended to the 

lstimates shall be tn ihe following form i-- - ; 7 

“The expenditure is on a new service. A sum of RS.... eee ee eee eee 

has been advanced from the EEE Fund of Himachal Pradesh in 

'e MORIN Bhi.a..-.. meses acme cee ...eerand an equivalent amount ts 
i
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esenired to enuble rensyment to be raade to that Fund”. 

he mmeunt VIZ. KS... eee ee ee ee COM be found by reappropriation 

af s:vings within the grant end a token vote only is required. 

_ A part of that amourt viz. Rs.....--- weelean be found by reappro- 

priadion of savings within Ge grant and a vote is required for the balance 

VIDE now gs escanee oan only. 

(2) /.3 soon as the Legislative Assembly has authorised acditional ex- 

priciture by means of 2 Supplementary Appropriation Act, the advance or 

AU VARCE | sede from ihe. Coningency Fund, whether sor ineciing the ex- 

pendimre incurred before the Supplemeniary Estimates were presented i0 

tae Leyitaive Assembly or after they were so presented, shall be resumed 

go the Fund to the full extent of the appropriation made in the Act. _ = 

9. Afi advances sanctioned from the Contingency Furd to mest cy 

pen titurs MN eve sss of the pravision for the service included in the Aprre- 

mition (Vote er Account) Act shall be resummed to the Contingency Fund 

28 SION AS the Anpropriauion Act in respect of the expenditure on the service 

he ihe whole vear inchrding the excess met from the advances from the 

Contingency Fund has been passed. 

10. A copy of the order resuming the advance, which shall give a 

. oreree to the number and date of the order in: whieh the orginal advance 

vag made and to the Supplementary Appropriation Act referred to in rule 

7. shall pe forwarded by the Finance Depariment to the Accountant-General, 

troechal Pradesh. aa 

1. Actual expenditure incurred aginst advances made from the Con- 

tingeacy “Pund shall-be recorded in the account relating to the Contingency 

une in the same detail as it would have been shown if it has been paid out of © 

rhe Cu nsolidated Fund. 

17. an account of the transactions of the Fund shail be maintained by 

‘be ftaies Department in Form ‘A’ annexed to these rules. 

GOVERNMENT OF HIMACHAL PRADESH 

FINANCE DEPARTMENT 

Fors'A’ 

CONTINGENCY Funb OF HtMaCHAL PRADES! 

Amount of the Fund Rs. $0.00,500 

3. Serial No. 

Date of transaction. 

No, and name of the grant or appropriation. 

4. No, and date of the application for advance. 

5 No. 2nd date of the order making the advance. 

@. Amount advanced. 

7. Balance. 

S Supplementary Appropriation Act pravidins for the additions! 

expenditure.
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9, Amount of advance resumed. 

10. Balance after resumption. 

+1. Initial of the officer in charge, Finance Deparimecnt. 

12. Remarks. 

Nore 1.—The balance should be struck ster eoch transaction, 

Note 2.—The amount of the-advarces 
: : nsdn ee ee 
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ink when made and in red inkwten res 

by order, 

M M.S. SREVASTAS a 

Secretary 
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